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--Shr i....So-lanki .ax thbai I~Iev_abha 	Pet itio ner 

Shri .V. Deshrnu]di 	 Advocate for the Petitioners) 

Versus 

Union of India & Ors. 	 Respondent 

Advocate for the Responaeii(s) 

CORAM 

The Hon'ble Mr. P.  Josh! 	.. .. 	 Ud1C 121 Nember 

The FIon'ble N.  Singh 	.. .. 	1din1nistrative Nernber 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 	Jô 

Whether their Lordships wish to see the fair copy of the Judgement? 'J 

Whether it needs to be circulated to other Benches of the Tribunal? 
Ailp 
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Solcnkj Manubhai Revabhai, 
421, Ehartiya Nagar, 
Opp. Vivekanand Mills, 
Rakhial oad, Ahrnedabad. 	 .. Petitioner 
(Advocate - Mr • :.v. Deshmukh) 

 

 

 

 

Versus 

Union of India, 
Through, 
Chief Engineer (Civil) 
Civil Construction Wing of 
All India Radio, 
Lok Nayak Bhavan, 
Khan Market, New Delhi. 

Assistant Engineer (Civil), 
Civil Constructicn Wing of 
All India Radio, 
Race Course,Road, 
Raj kot. 

Executive Engineer (Civil) 
Civil Construction wing of 
All India Radio, 
T.V. Complex, Shamla Hill, 
Ehopal, 

Super intending Engineer, 
Civil Construction Wing, 
All India Radio, 
Film Division Complex, 
Peddar Road, Dobay. Respondents 

CGRAI'I 	I-ion tble Mr. P.M. Joshi .. Judicial Member 

I-Ion'ble 1'Ir. 1".M. Singh .. ?\dministrctive Imber 

0.; ./346/89 

30.8.1989. 

Per : Hon'ble Pr. P.R. Joshi •. Judicial llember 

The petitioner Shri Ranubhai Revabhai Solanki.1  

working in Civil Construction ing 
kdT 

 

All India adioj\has filed this app l!cTtion, challenging 

the oral order whereby his services are sought to be 

terrinated with effect from 31.7.1989. According to 

him, he was initially appointed on 2.3.1985 as Clerk 

Grade II,on temporary and ad hoc basis and i0a 	LTt&A 

stipulated that he would be replaced by Staff Selection 
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Committee candidate and accordingly, when such 

candidate was available, his services were terminated 

vicle order dated 21.9.1985. It is submitted that 

he was again re-employed as a 1,uster Clerk on 

4.1.1988 on daily wages of F;. 46/- and thereafter 

his services have been terminated with effect from 

31.7.1989. The petitioner has therefore, prayed that 

the impugned action of the respondents be quashed 

and set aside and his services be regulrised as 

per the guidelines 7rovided in Annexure A-7. 

2. 	Yhen the matter came up for admission, we 

have heard r. .V. Deshcukh, the learned counsel 

for the petitioner, at a considerable length. During 

the course of his arguments, he invited our attention 

to the instruction contained in Ministry of Home 

Affairs' letter dated 13.10.1983. According to him, 

the petitioner has worked for fore than 400 days 

and looking to the nature of his services, he .. 
C 0 V 	 ( &) 
b prctcc-ted under section 25/of the Incustrial 

Disputes ctlL and he is ready and willing to exhust 

the remedy by approaching the Industrial Court or 

the Labour Court and if he is left with any grievance, ara 1   
he will move this Tribunal, In view of the subr.ission 

made by rIr. Deshmukh, we hereby direct the petitioner 

to exhaust the remedy by approaching the Industrial 

Tribunal or the Labour Court for redressal of his 

grievance. 

1ccordingly, the application stands disposed 

of with the aforesaid directions and the sane is not 

admitted at this stare. 

( M M Singh ) 	 ( P N Jo) 
Administrative Member 	 Judicjai ember 

*Mogera 


